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1  Administrative Tribunal
principal Bench

P.A. NO. of

o.A. NO. ne °fA tPd this the toth March, 1999
New Delhi, doted

A R Adlge, Vice Chairman :',A)Hon ble Mr. S.R-

^  Review Applicant
Tulsi Das

Versus

Respondents
union of India 8. ore.

'  o Adioe vice_chair-maP"^~
"  Ay Hon'ble_.Wtv-g--i'-v-^-*^-

perused the R.A.

itself has beenWhen the O.A. ^^selt
-  n of passing

,  the questiondismissed, , interim relief,
,o- Ofion Oh the prayer for interimorder/direction ye subsist only till
,, very nature would subs

/'which by ibs arise.
of the o.A) does not arise,

the final disposal of tne /

ot none of Ahe grounds taken in3. That apart none oi ^

_ina it within the scope and ambitthe R.A. br a Order AT Rule
,AMfi A T. Act read with Ordersection 22(3)( decision/order of

,  (-.P.O. under which alone any deci
the Tribunal can be reviewed.

The R.A. 1s tejected"

(S.R. Adig0)
Vice Chairman (A)
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